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ORDER 

(Appl. for condonation of delay) 
IA No. 107 of 2014  

 
 
 This is an Application to condone the delay of 178 days in filing the 

Appeal as against the main Order dated 10.05.2013.  It is submitted by 

the learned counsel for the Applicant that after the main Order was 

passed by the State Commission, they filed the review, which was 

ultimately dismissed on 25.10.2013. The Applicant was under the 

impression that he would file an Appeal as against the Review Order.  
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Accordingly, he filed the Appeal on 30.12.2013.  On realizing the 

difficulty in maintaining the Appeal, the Applicant has now  filed the 

Application for amendment of the Appeal to the effect that he would 

confine himself to challenge the impugned Order dated 10.05.2013 only   

and accordingly filed the Application to condone the delay as against the 

main Order dated 10.05.2013.  

 
 The reply has been filed by the other party opposing the Application 

for condonation of delay.  As correctly pointed out by the learned counsel 

for the Applicant, the main objections raised by the Respondents are 

with regard to the merits of the matter. Therefore, we think it fit to 

condone the delay of 178 days in filing the Appeal against the Main 

Order dated 10.5.2013. 

 
    Accordingly, the Application is disposed of.  

 
The Registry is directed to number the Appeal and post the matter 

for Admission on 24.03.2014 along with I.A. No. 106 of 2014 for 

Amendment. 

 
 
   (Rakesh Nath)        (Justice M. Karpaga Vinayagam) 
Technical Member      Chairperson 
 
ts/kt 


